CENTRAL ADMINISTRATIVE TRIBUNAL
" PRINC IPRL BENCH, NEW OELHI

0.A.N0.1903/1994
New Delhi, This the 12th Day of fctober 1994

Hon'ble Shri Justice 5.C.Mathur, Chairman

Hon'bls ghri P, T. Thiruvengadanm member (A

Shri A Karuppaswamy

No.1237, Sector XII

R K Puram . .

New Delhi, «sAppligant

By Shri K 8 5 Rajan, Advocate
versus

Union of India

1. Through thne Secrastary
Mministry of Informatiom and Br oadcasting
Shastri Bhavan, New Delni.

2. The Director General A. 1R,
Akashuwani Bhavan
parliament Street, New Delni.

3., The Principal Information Officaer
Press Information Bureau
Govt of India
Shasgtri Bhavan, New Delhi.

4, Dr.P.K.Bandyopadhyay
D.P.I.0. Press Information Bureau
Shastri Bhavan, New Delhi 110 001.

5. Smt Urmila Gupta
Dy Dirsctor General
Dogrdharshan
Parliament Street
New Delni 110 0C1.

6, Shri P.5.Bhatnagar
Director of Public Relations(Defence)
Mministry of Defence :
South Blogk, New Delhi. ;ﬁaspaﬂ&ants ,

By Shri M K Gupta, counsel for resp:ndents No.1 to 3
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Hen'ble shri Justice $.C.Mathur,Chairman

1. Applicant who is a member of the Indian
Information Service is aggrievéd by his non
selection for foreign posting. The plea of
the applicant is that aiaeriminatiaa hasg beaa .
practieed and no relsvant criteria was aéﬁpted i

by the Selection Board.
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'&k : 2. The examination of the proceedings of the
Selaction Board indicates that the names of the
eligible offigers were argangeﬁ in order of
seniority and placed before tie selection board,
In this eligibility list the name of the applicant
appears as Serial No.20 along with otner juniocr.
administrative officers in thé grade of Ra.3700-5000/~.
Anocther matter brought to the notice of the
Selection Board was the period of Fcﬁeign posting
if any by the offigers concerned. Againast the
name of the applicant it was menticned that he
haé served in Sri Lanka from 31.5.90 to October 91.
The Salection Board formulated # certain guidelines
for selection of candidates. In our opinion the
tine criteriag followed by the Selection Board does
not suffer from any infirmities,
3, The learned counsel for the applicant has
not brought to our notice any statutory provision
which creates a right toc claim foreign posting.
However, it appears from the material onrecord
that all officers are considered in order of
o | seniority and thereafter prefersnce is given
to those who did not have : ear lier pcsting abroad,
In the present case, the of ficers were considered
in order of senicrity. The pericd of applicant's
foreign posting was also available to the
Selecticn Bopard. The Selecticn Board was competent
to select the applicant or to reject. At the
most the applicent can claim consideration and
not a Fureign posting itself, Since nhe hasg been‘
.cansidered on & relevant crita:ia‘ue do not find
any fault in the selection made by the Selsction

Board, !
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4, At this stage the learned counsel for the
applicant menticned that the applicant had not
completed his earlier tenurs at Sri Lanka, But
this has not vitiated tne selecticn as his
ear lier posting at Sri Lanka was available
to the Selection Board.
5., In vieuw of the above the application lagks
merit and is therefore dismissed., There shall be

no order as toc costs,
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